TI TEM NO. 204 COURT NO. 9 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s). 4854-
4856/ 2009

(From the judgenent and order dated 06/01/2009 in SA No. 561/2008
& SA No. 858/2008 & SA No. 901/2008 of The H GH COURT OF JUDI CATURE
AT ALLAHABAD)

STATE OF U. P. & ORS. Petitioner(s)
VERSUS
BHUPENDRA NATH TRI PATH & ORS. Respondent (s)

(Wth appln(s) for inpleadment as party respondent and prayer for
interimrelief and office report ))
(For final disposal)

I.A No.1-2 (Applns. for inpleadnent)

WTH SLP(C) NO 11223 of 2009

(Wth appln(s) for inpleadment and with prayer for interimrelief
and office report)

WP(C) NO 573 of 2009
(Wth appln.(s) for stay and office report)

Dat e: 03/05/2010 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

For Petitioner(s)

P.P. Rao, Sr. Adv.
Garvesh Kabra, Adv.
Shri sh Kumar M sra, Adv.

Pooj a, Adv.
Vinita Y. Mhan, Adv.
A.S. Pundir, Adv.
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For Respondent (s)

Rat nakar Dash, Sr. Adv.

R K. Singh, adv.

S.K Patri, Adv.

Kumar Gaur av, Adv.
Raneshwar Prasad CGoyal, Adv.

Gopal Singh , Adv
Ani tesh Kumar, Adv.
Ranjita, adv.
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I . A Nos. 2&3 Manoj Kumar Sharnma, Adv.
Surya Kant, Adv.

Ugra Shakar Prasad, Adv.

For i npl eadnent Hari Qum Sharnma, adv.

K. K. Msra, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER



Li st these matters on 8th Septenber, 2010 as first
on Board.

(Sukhbir Paul Kaur) (Vijay Dhawan)
Court Master Assi stant Regi strar



